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Csntrai Adroinistratii/e Tribunal
Principal Bench
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O.A. No. 1119/95

New Oel'^i, this the 29th day of Feb.,1996

Hon'bla Shri A.W-Haridasan, Vic8-Chairman(3)
Hon'bla Shri Ahooja, neinbar

Krishan Pal s/o
Shri Surander Singh
tx-Casual Labourer, Planning Co»«ission,
Yo|na Bhauan,
Neu Oelhie

(By Shri A^K.Bharduaj, Advocate)

,,. .App iicant

Versus

1, Union of India
through the Secretaryi
Planning Cowmission,
Yojna Bhauan,
Neu Delhi*

2, The Deputy Chairman,
Planning Commission,
Yojna Bhauan,
Neu Delhi*

3, The Section Officer*
Planning Commission,
Room No* 415,
4th floor, Yojna Bhauan,
Neu Delhi*

(By Shri V.K.Wehta, Advocate)

., .Respon dents

Bv Hon'Be Six i A*V *Haridasan . Vicf^-C^^ai^man (3)?

Tho prayers in this application are for a directio

to the respondents te engage the applicant as a casual

labourer in preference to the juniors and outsiders

and to incorporate his name in the list of casual

labourers prepared for the purpose of re^engagement

and regularisation and to regularise the applicant's



sarwices against a group '0* post in preference to juniors

and outsiders® The application uas filed at a tima when

^ — the application uas dis-angaged from servicso

2, The respondents while contesting the applioation

have stated in their reply that thenama of the applicant

/ ha^ already been maintained in the seniority list of casual

labourers prepared as on 28o9a1993 and thathis case for

rsgularisation, grant of temporary status etc. would bo

considered on his eligibility in accordance with ruleso

It has also been stated that the prayer for interim relief

was not relevant as the applicant had already been^engaged*

~  3« Learned counsel for the applicant states that in
/  <^5

dance w^^h the stateraen^ade in the counter affidavit
that the applicant's name has been included in the casual

labouerers and that his case for regularisat ion etc« would

be considered in his turn in accordance with the Scheme,

the application may be disposed off with appropriate

direction® However, he states that the statement mads in

the counter reply that the applicant has been re-engaged

is not correct as he is now out of employment®

4e Shri l/^K^rtehta, counsel for the respondents states tist

though the applicant was ra-engaged b^ was subsequently
dis-sngaged for want of work. However, the counsel eor the

respondents have no objection in disposing of the application

with a direction to the respondents to consider re-engagement,

regularisation etc. of the applicai t on his suitability

in accordance with the rules®

5, In the light of thesuggestions made by thejLearned
counsel of both the parties at the Bar, the application is

disposed off directing the respondents to coreider the

applicant for re-eggagement in his turn in accordance with

rules and his position in the seniority list of casual
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labourers and alsocconslc^r the case for grant of

temporary status, regularisation ng »hn itjtjinr f etCo

in his turn in accordance uith rulas and instructionso

There is no order as to C08ts«

(R^K.AHOOJA)
piEmasfKX!

(A.v/.HAR IDASAN)
UICe-CHAIRmN(j)
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